Title: Raised objections on the procedure of introduction of the Women's Reservation Bill.

SHRI BUTA SINGH: Sir, the Women's Reservation Bill has not been introduced ... (Interruptions) The hon.
Speaker could not complete the process ... (Interruptions) Sir, he did not announce it in the proper manner ...
(Interruptions) and we take it that the Bill has not been introduced ... (Interruptions)

SHRI SATYA PAL JAIN : It has been introduced ... (Interruptions)
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MR. CHAIRMAN : What is this?
Nothing will go on record except what Shri Varakala Radhakrishnan says.
(Interruptions)*
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THE MINISTER OF POWER (SHRI P.R. KUMARAMANGALAM): It is unfortunate, Sir, Despite the hon.
Speaker condemning the walking into the Well, within a minute they came to the well. How is that they are
talking about the procedure now?... (Interruptions)
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MR. CHAIRMAN: Shri Varkala Radhakrishnan, you please continue.
... (Interruptions)
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The Lok Sabha then adjourned till thirty minutes



past Sixteen of the Clock.

1632 hours

The Lok Sabha re-assembled at thirty-two minutes

past Sixteen of the Clock.

(Shri K. Yerrannaidu in the Chair)

... (Interruptions)

SHRI BUTA SINGH (JALORE): Mr. Chairman, Sir, [ rise on a point of order.

Sir, according to Rule 72 of the Rules of Procedure and Conduct of Business in Lok Sabha, the procedure has
been given a go-by in this House. Sir, the procedure has not been followed when the hon. Minister got up to
introduce the Bill. Nothing could be heard in the House at that time. ... (Interruptions)

ot T v o (deme): gumfa s, Fem o &t g s L. (FEE)

MR. CHAIRMAN : That subject is over now. The House shall now take up further discussion regarding
atrocities on minorities.

... (Interruptions)

SHRI ARIF MOHAMMED KHAN (BAHRAICH): Sir, the rule has been violated. ... (Interruptions)
MR. CHAIRMAN: You should have raised those issues at the time of introduction and not now.

... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions)*

MR. CHAIRMAN: Now, we will take up further discussion regarding atrocities on minorities.

... (Interruptions)
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* Not recorded

MR. CHAIRMAN: Now, I am calling the next hon. Member to participate on that discussion. Shri T.R. Baalu.
... (Interruptions)

MR. CHAIRMAN: Shri Buta Singh, you are a senior Member. You are aware of all those things. It is not
possible to raise any point of order at this time, regarding that issue. That issue is over now.

... (Interruptions)

MR. CHAIRMAN: Shri Arif Mohammed Khan, you are well versed with the rules and regulations. How is it
possible to raise that issue now?

... (Interruptions)

MR. CHAIRMAN: Please cooperate with the Chair.

... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF TOURISM (SHRI MADAN LAL
KHURANA): Sir, the ruling of the Chair cannot be discussed.

Fuafa S, 3R THH IH T HIE TS o, At I7 forEe € 2|
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Sir, this 1s an afterthought. ... (Interruptions)
MR. CHAIRMAN : Please sit down. Shri Vijay Goel, do not argue with them.



... (Interruptions)

MR. CHAIRMAN: Shri Buta Singh, please sit down.

... (Interruptions)

MR. CHAIRMAN: Shri Buta Singh, you are a senior Member. The Chair has already given the ruling. The Bill
has already been introduced. How can you raise a point of order at this juncture?

... (Interruptions)

MR. CHAIRMAN: Shri Lal Muni Choubey, why are you unnecessarily interrupting the proceedings? Please sit
down.

... (Interruptions)

MR. CHAIRMAN: How can you challenge the Speaker's ruling?

... (Interruptions)

1637 hours

(At this stage, Shri Buta Singh, Dr. Shafiqur Rahman Barq and some other hon. Members came and stood on the
floor near the Table.)

MR. CHAIRMAN: I will not allow this.

... (Interruptions)

MR. CHAIRMAN: Please go to your seats.

... (Interruptions)

MR. CHAIRMAN: This is not the way to protest.
... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*

MR. CHAIRMAN: You raise your point of order from your seats.
... (Interruptions)

MR. CHAIRMAN: I will not allow this.

... (Interruptions)

MR. CHAIRMAN: You must have raised the point of order at the time of introduction of the Bill and not now.
... (Interruptions)

MR. CHAIRMAN: The Speaker has given the ruling. That is all over. That subject is over. I will not allow it
Now.

... (Interruptions)

* Not recorded

MR. CHAIRMAN : This is not the way. If you have any doubt, you can meet the Speaker and discuss with him.
Once the Bill has been introduced, the matter is over.

... (Interruptions)

MR. CHAIRMAN: What about the Coffee (Amendment) Bill?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI SOMPAL): Chairman, Sir...
(Interruptions)

MR. CHAIRMAN: [ will hear your points of order, you first go to your seats.

... (Interruptions)

SHRI ARIF MOHAMMED KHAN : Sir, it is absolutely a violation of law.

... (Interruptions)

MR. CHAIRMAN: I will give you a chance. This is not the way.

1642 hours

(At this stage, Shri Buta Singh and some other hon. Members

went back to their seats.)

SHRI ARIF MOHAMMED KHAN : Sir, they have violated the law, the Constitution, the propriety and the
assurance given to the Supreme Court. In fact, they have violated everything.... (Interruptions) Let him react to it
... (Interruptions)

MR. CHAIRMAN: I will give you chance later on. Please sit down.
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He is on the Panel of Chairmen also.

MR. CHAIRMAN: Please do not argue with them.

SHRI G.M. BANATWALLA : Please listen to me under Rule 72.... (Interruptions)

MR. CHAIRMAN: You are a senior Member of the House. You are aware of all that I am saying.
SHRI G.M. BANATWALLA : Since I am a senior Member, you should listen to me.... (Interruptions)
MR. CHAIRMAN: How can you raise the point of order, once the Speaker has given a ruling?

SHRI G.M. BANATWALLA : I am not raising the point of order. I am asking... (Interruptions)

MR. CHAIRMAN: I cannot allow you. Once the Bill is introduced, there is no point raising the matter again and
again.

... (Interruptions)

SHRI G.M. BANATWALLA : This is not proper.... (Interruptions)
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SHRI ARIF MOHAMMED KHAN : The Chair has been given power to correct any mistake that has been
committed. It has been pointed out that a mistake has been committed. The Chair has the power to correct it....
(Interruptions)
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MR. CHAIRMAN: Once the matter is over, I cannot allow further discussion on it.

... (Interruptions)
MR. CHAIRMAN: There is no point of order.
... (Interruptions)
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(At this stage, Shri Buta Singh and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)

MR. CHAIRMAN : The Bill has already been introduced.

... (Interruptions)

MR. CHAIRMAN: You are all senior Members. Once the Bill is introduced, how can I allow you to speak on
this subject?

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 15th December, 1998 at 1100 hours.
16.46 hours

The Lok Sabha then adjourned till Eleven of the Clock on

Tuesday, December 15, 1998/Agrahayana 24, 1920 (Saka).



